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PETITION RE INCENIiIVES AND
FACILITIES 10 SCIENTIFIC/
ELECTRONIC INS]1RUMENTS

EXPORTERS INAMBALA CANIT.

SHRI SURAJ BHAN (Ambala): 1
‘beg to present a petition signed by
Shri Anil Jain and others regarding
incentives and facilities to scientific;
electronic instruments exporters in
Ambala Cantt.

MR. DEPUTY-SPEAKER: The
House stands adjourned to meet at
14.05 hrs.

13.03 brs.

The Lok Sabha cdjourned for lunch
till five minutes past Fourteen of the
Clock.

The I ok Sabha re-asscmbled after
lunch at eleven minutes past fourteen
‘of the Clock. -

BUSINESS OF 1HE _HOUSE

1 HE MINIST1ER OF STATE IN
1HE MINISTIRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI P. VENKA1 ASUBBAIAH) ;
With your permission, Sir, 1 ise to
I.innounu: that Government Busmess

BoH 390

in this House during the week com-
mencing 21st December, 1981, will

consist of \—

l. Consideration of any item.of
Government Business carried
over from today’s Order Paper.

2. Consideration and passing of
the following Bills, as passed
by Rajya Sabha:

(a) The Plantation Labour
(Amendment) Bill, 1981.

(b) The Indian Iron and Steel
Company (Acquisition of
Shares) Amendment Bill,
1981.

(c) The .Pharmacy (Amend-
ment) Bill, 1981.

3. Consideration and passing of
the Aligarh Muslim University
(Third Amendment) Bill, 1980.

4. Discussion on the Sixth Five
Year Plan on a motion to be
moved by the Minister of Plan-
ning ;

5. Discussion on the Motion for
modification of Maruti Limi-
ted. (Acquisition and Transfer
of Undeitakings) Rules, 1981,
‘given notice of by Sarvashri N.
K. Shejwalker and Satish
Agarwal on Tuesday, the 22nd
December, 1981.

6. Discussion on the Motion for
annulment of All India Ser-
vices (Death-cv m-Retirement
Benefits) Amendment Rules,
1981, given notice of by Sarv-
shri N. K. Shejwalkar and
Phool Chand Verma on Wed-
nesday, the 23rd December,
1981.

SHRI BHEEKHABHAI (Bans-
wara): I suggest that the following
items may be included in the pextls
business Steps for a permanent



